
V

CtNTRAL ADf.INISTRATlUE TRIBUNAL: PRINCIPAL BENCH.
O.A. NO. 122/P2

>

New Delhi this the 16th day cf Danuery, 95.

Shri N.V. Krishnan, Vice ChairmanCA),

Dr..A. Vedowalli, f1amber(3).

1, Chiranji Lai
S/o Shri Pribhu Dayal.

2, Radhey Shyeir
3/o Shri Har Bhajen,

3, Pyre Lei
S/o Shri Paniya Ram.

4. Raja Rain,
S/c Shri (*iocl Chand,

5, Prem Narain,
S/o Shri I'lool Chand.

6. BhsQuan Shai.
S/a Shri Ram Lai.

7, Wan Singh
S/a Shri Ram Suarup.

8, Ghasi Hem,
S/o Shri Saualia.

9. Wohan Lai,
S/o Shri Kishan,

10, Lallu Ram,
S/o Shri Ganga Dhar.

11. Ram Avtar,
S/o Shri Hazari Lai.

12, Babu Lai,
S/o Shri Ravad Wal Saini.

13. Bhaguan Shai,
S/o Shri Birdhi Chand.

14. Kazod,
S/o Shri Wool Chand.

15. Kartar
S/o Shri Ram Kumar.

16. Vishram,
S/o Shri PhDola.
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17. Chittermal
S/o Shri Geuinda.

18. Radhay Shyaw,
S/o Shri Ham Ngth Sain.

19. Ganga Bishan,
S/e Shri Narain,

20. Kailash,
S/o Shri Hari Narain.

21. Hohan Lai,
S/o Shri Nanga Ram.

22. LatuT Ram Saini,
S/o Sri Ram Ohan.

23. Lallu Ram,
S/o Shri Radha Kishan.

24. Pribhu Oayal,
S/o Shri Narain,

25. Ram Chandor,
S/o Shri Ram Karan,

26. Kishan Singh
S/o Shri Laxmi Narain.

27. Laxman Singh
S/o Shri Ram Karan.

28. Chottay Lai,
S/o Shri Chajju Lai.

29. Kailash Chand,
S/o Shri Kashu Ram.

30. Nadri,
S/o Shri Narain.

31. Ram Karn,
S/o Shri Bindha Chand,

32. Ram Narain,
S/o Shri Banwari Lai.

33. Wula Ram,
S/o Shri Budha Ram.

34. Puran Chand,
S/e Shri Ranphool.

35. P^akhan,
S/o Shri Laxmi Narain.

36. Harmukh
S/o Shri Budha.

37. Shiv Parohad,
S/o Shri Chandra Ram.
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38. Kalu Ram , , w j
S/a Shri Ghasi Ul Vadav.

39. Kishari Lai,
S/a Shri Panna Lai.

40. Amcr Singh, Petitianars.
S/o Shri Panna Lai.

(All rasident of ^267879
Parshad Dharwal, N® 267879,

ShtI^u!sl"«t«J.°P"i^ 5har.»..C.uns.l.
Varsua

<j Unian af India through
tho Genoral Pianagar,
Westarn Railway, Churchgate,
Bembay.

2. The Oiviaional Railway l*5anagor.
Western Railway,
GjIpuE*

3. The Secretary,
Railway Baard, Rail Bhawan,
Wey Delhi.

4. The Laca Fareman,
Western Railway, Loco Shed,
Byndlkui.

5. Tho Loco Foreman,U^n Railu.y. "-CO. She,, g.spond.nts.

By dBvecste Shri Aehiah Kalia proxy for Shri Sogjit Singh.

ORQtlR (oral)
/

M-U. Krishnan

Fl.A. 3357/91 has bean filed pr aying that the O.A.

be disposed of in terms of an earlier judgement in Net Ram's
case. The learned counsel for the respondents states at

the bar that he has no objection. In the circumstance, ue

proceed to do so.

2, The applicants were casual labourers under the
respondents and were engaged from time to time. Heyever,

their services were dispensed with thereafter and it is in

this circumstance that the applicants filed the C.A. for

a direction to the respondents io consider them for regu-
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l.tlsati.n .r th.ir s.raic. in .cc.rd.nc. th. fi.ilu.>
B.Kd's l.tt.r dat.d 11 .9.1986 in pr.f.renct to th.it
juni.r, .nd al.. f" • dir.ction that p.nding such r.gu-
latiaatl.n th. applicant, may b. angag.d "d Casual Ub.ur.ts
in pr.f.r.nc. to th.it juni.ts and «.t.id.ts. Asimilat
matt.t has b..n diap.sad of uit., C.A. No. 2441/91 - Nat
Ram 4Ota. Vs. G.fl. y.at.tn Railuay 4 Crs. on 26.3.1994 ulth
certain diractians.

3, As th. patti.s agta. that this C.A. too may b.
dispasad of on that basis, u. disp.s. of this C.A. uith a
dit.cti.n to th. t.spondonts to includ. th. n.m.s .f th.
applicants in th. Civs Casual Ub.ut R.gist.t, if th.y at.
aligibl. fot such inclusion in terms of th. citculat
28.8.1987, r.f.tt.d to in pata 16 of Net Ram's case (Supra),
and giue engagement to the applicants as casual labeur.ts,
if and uhan the need for such engagemant arises, in accardarte
with their senierity in that Register. In order to enable
the respendents to take such action, the applicants shall
submit their representations to the competent authority

within ono month from the deto of receipt of this order with

full details of their service and proof relating to the claim
that they are entitled tc be included in the Live Casual
Labour Register. In case such representations are received,

the respondents are directed to dispose them of, in accor

dance uith law, within a further period of four months

thereafter, under intimation to the applicants. O.A. is

disposed of accordingly, [^


